
B.GALCE BENCH 

Second Floor, 
Cbmrnercjal Complex, 
Indiranagar, 

	

iBangalore-.5 	038. 

Dated:..4 MAY icci 

APPLlCATIQ NUMBER: 	 280 of 1994. 	 - 

- 	 - --- 

APPLICANTS: 	
RES!NDENTS: 

Sri.Y.C.Jayaveepp 	v/s. Director,All India Radi T 	
and Others. 	

o,Bangalore 
 

Dr.M.S.Nagaraja,Mvocate No 11 
Second Fioor,Fjrst Cross, 
Sujatha Complex,Gandhjnagar 
Bangalore_9. 

The Director,l India RadIo, 
Rajbhavan Road, Bangalore—I, 

Sri.M.Vasudea Rao,Addl.CG.G.C. 
High Court Bldg, Bang alore_1, 

Subject:-. Forwarding 	copies of the Orders Passed by the 
Central admini,tratjve Tribunal,Bangalore 

Please find enclosed herew.lth a copy of the ORDER/ 
STAY DER/INTERIM cUJER/, Passed by this Tribunal in the above 
mentioned application (s) on 20-04-1994,  
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

ORIGINAL APPLICATION NO. 280 /1994 

WEDNESDAY THIS THE TWENTIETH DAY OF APRIL 1994 

MR. JUSTICE P.K. SHYAMSUNDAR 

MR, V. RAMAKRISHNAN 

Y.C. Jayeveerappa, 
Aged 39 years, 
Suguna Ni].aya, 
Abbigere Main Road, 
Kanagondanahalli, 
Jalahalli West, 
Bangelore - 560013 

VICE CHAIRMAN 

NE MB ER (A) 

Applicant 

( By Advocate Dr.M.S. Nagaraa ) 

V. 

The Director, 
All India Radio, 
Bangalore - 560 001 

The Director General, 
All IndiaRadio, 
Akashavani Bhavan, 
New Delhi 

The Secretary to Govt. of 
India, Ministry of Intormation 
& Broadcasting, Shastri Bhavan, 
New Delhi 	 Respondents 

( By learned Standing Counsel) 
Shrj N.V. Rao 

ORDER 

Mr. Justice P.K. Shyarasundar, Vice Chairman 

We have heard DrM.S. Nagaraja for the 
-, 

Pli  
c8nt for some time. Upon being pointed 

V~v oyt to him that against the impugned order, 

): jr 

\, 	
) ohe relating to fixation of pay on re—employment, 

\ 	
- -'the applicant should have made a representation - 



to the Covenmè t venti ating his cJriEIvanceS 

in that behalf efore a proaching the Tribunal, 

Dr. Nagaraja ag ses anc Says that he will now 

advise his die t to m4 e aisuitable representation 

apropos the imp gned oIl er end, therefore, seeks 

leave to withdr w this application 	tinder the 

circumstances, e dismiss this application as 

uithdrawn givinlibertJy to the applicant to make 

a suitable repr sentaton to Government ventilating 

his grievance3 gainst the impugned orer under 

which his pay 	rports to have been fixed on 

re-employment. If theapplicant make:3 necessary 

representation within ne month from the date of 

this order to he appr priate authority, the 

said authorityuill di pose off the said 

representationwithin hree months from the date 

of receipt of J!uch rep esentation. No costs. 
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( V. RA AiKRISHNAN 	 P.K. SHYAMSUNDAR ) 
ME ER(A) 	 VICE CHAIRMAN 
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